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ORAL ORDER

(Pronounced by Hon'ble Mr. R. Ramanujam, Member(A))

Heard CFA in MA.

2. The applicant  is  seeking modification of  the order of  this  Tribunal  dt.

09.07.2018 in the OA stating that other Benches of this Tribunal had passed

orders directing implementation of the order passed by the Principal Bench of

this Tribunal,  though the matter was pending before the Hon'ble Delhi High

Court. It is submitted that based on such orders, the respondents had granted

relief to the applicants therein whereas, the applicants herein alone are being

made to wait for the order of the Hon'ble Delhi High Court where the matter is

still pending. 

3. We have considered the submission. The plea raised by the Ld. Counsel

for the applicant could not be considered except by way of a review and we do

not see sufficient reason to review the order as the order passed by this Tribunal

was based on the fact that the law on the issue had not attained finality and the

matter is still pending before Hon'ble Delhi High Court. In any case, this MA is

not a Review Application.
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4. In the absence of a clear provision of law that permits such modification

to grant a relief consciously not granted earlier, we cannot entertain this plea.

MA is dismissed.

(R.Ramanujam)   (Jasmine Ahmed)
   Member(A)         Member(J)

12.09.2018
SKSI


